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SoDaS!UQtaz A."‘.

Ué have heard the 1d, counsel for keth the parties and
porused thevéleadings en recerd,
2, 'Tﬁe anpplicant in.this case has sought for o direction ion the
raspondents tn glve an aspointment on compassionagte grsund. HlS Case is
that hks Father was 2 Reiluay empleyes and he died in harness in 1994,
It is stated that thercafter his requgﬁﬁhfor apnnintmz?t on sampassxonata

VR
ground in accardance with the extent rules in this regarﬁLpagunot been -

censidered ss far. ' o

3. ‘ The regpondénts have not filed any reply daspite a number of

appcrtunxtles. The mnterial averments in tae Orisinal Application are
UwunA%V(

therefere J . Hc'tﬁur, ld, ceunsel fer the respendents alse

submits that He‘has no instructisn in this matter,

4, In the circumstances ue dispose of this applicstion with e
direction to the raspondents te consider the request of the applicent
fer compassionata appeintment based on the facts . and gréunds stated in

the Original Applicatisn and alss various representations annexzd ts the
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OA and to dispese of the éame either by .ppnint@@@}him in ﬁ;:"post
.pproprﬁate te hié qualificg;ien if he is etheruise feund fit er te
eommunicate him the reassns as te uhy he cannet e considered uithin
a period ef 3 months from the date sf communicatien ef this erder,

aesirri)f , :
The application e stands disposed ef ., No order as te costs,
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